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Dew.tera.tAo. af laRd 1ft the Pogla-Bawdol 
rAYeI' basin 

4550. SHRT ZAINAL ABEDIN : Will 
the Minister of J RIUGA TJON AND 
POWER be pJensed to state: 

(a) whether it is n fact that the execu .. 
. tion of a scheme of dewaterisation of the 
inundated land in the Pogla-Bandoi river 
basin area is on the progress; 

(b) if so, the progress So far achieved 
and when the execution of the scheme is 
IikeJy to bt completed; 

(c) the area to be made cultivable 
after tbe completion of the scheme and 
number of farmers to be benefited by the 
scheme 

(d) whether it is also a folet that the 
scheme W~IS scheduled to be completed 
Jong ago; and 

(e) jf so, the reasons for the delay in 
implementing the scheme? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI B. SHANKARA­
NAND): (a) Yes, Sir. 

(b) The Civil works of the two 
regulators ncross the rivers Pagla and 
Bansloi are almoc;t complete. The rem.dn .. 
ing work of control gJtes is ~chedllJed to 
be compleled by December, 1986. 

(c) An area of about 41 Sq. Krn. is 
expected to be made cultivable after the 
completion of the scheme. It is estimated 
that it will benefit a population of about 
69,000. 

(d) The original date of completion 
wns 3ht December, 198!. 

.., 

(e) The main reason for the delay in 
the completion of the works was the failure 
Ort the p'trt (If the contractor to Whom the 
work wus previously allottt'd. In view of 
the poor progress of the ,,'orks, necessary 
action in accordance with the contractual 
provisions was taken t!gainst the contractor 
and the contract was rescinded on 29 .. 9.82. 

The work was again aHotted to two DOW 

contractors in July 1983 who have almost 
comp1eted the civil works. 

Guideliaes issued to states for fluttoa 
er f'reiIbt rates for public carriers 

4551. SHRI ASUTOSH LAW: Will 
the Minister of SHIPPING AND TRANS­
PORT be pleased to state: 

(a) whether Government have issued 
guidelines to different State Governmept 
and Union Territories regardjng statutory 
fixation C'f the maximum and/or minimum 
freight rates for public carriers under 
Section 43 of the Motor Vehicles Act, 
1939 ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SHIPPING AND TRANS­
PORT (SHRJ Z.R. ANSARI) : (a) It is 
the State Governments which are empowe­
red, in terms of provisions of Section 43 
of the Motor Vehicles Act 1939. to issue 
directions to the respective State Trans­
port Authorities for fixing maximum and 
minimum freight rates for Public Carrjers. 

(b) Does not arise. 

Centres for development and research In 
Yoga and Naturopathy 

4552. SHRt L RAM.i\ RAY: WiJI the 
Minister of HEALTH AND FAMILY 
WELFARE be plcas(.d to state: 

(a) how many centres are there under 
the Central Government for development 
and research in Yosa .lDd Naturopathy; 

(b) whether it is a fact that the func­
tion of these centres nre heid up due to 
the delay in posting some of the senior 
officers; 

(c) whether there is any proposal to 
give grant for the development of the exis­
ting c;entre at Neeleahwar which is now 
being run by a Committee or to take over 
the same and run It as a Central Council 



Written Answers SRA VANA 31. 1901 (SAKA) Wr;lIen Ifnawer. 366 

for Research in Yoga and Naturopathy; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF HEALEH (SHRI 
YOGENDRA MAKWANA): (a) The 
Government is extending financial assis­
tance to the Vishwayathan Yogashram for 
training of YOla instructors. In a~ditionJ 
the Government has established Ccntrto!l 
Research Institute for YOgol and the Cent­
ral Council for Research in Yoga aud 
Naturopathy. Financial a~sistance to vari­
ous institutions is extended by the Central 
Council for Research in Yoga and Naturo­
pathy for training and conducting research 
in the fields of Yoga and Naturopathy. At 
prescnt 13 Naturopathy institutions, 10 
Yoga institutions nre being assisted by 
the Central Council for Research in Yoga 
?nd N~turopathy. 

(b) Among senior posts, one post of 
Assistant Director (Naturopathy) and one 
post of Assistant Director (Mobile Llterary 
Unit) at the C ... ·ntr .. t1 Council for Research 
in Yoga and Naturopathy arc lying Vlcant. 
The Dppointment for the aid~d in~titulions 

are mad~ by their Managing Committees 
and not by the Government. 

(c) & (d). A Centre at Nileshwar had 
applied for grant to the Central Council for 

1 Research in Yoga nnd Naturopathy. The 
Council had sought certain clarJfications 
from the Institute. The proposal will be 
considered by the Governing Body of the 
Council, if found to be viable after preli­
minary scrutiny. 

Inter-State dispute over Oatia Cana J 

4553. SHR.I KRISHAN SINGH: 
Will the Minister of IRRIGATlON AND 
POWER. be;pleased to state: 

(a) whether certain inter .. State disputes 
between Utttar Prad~sb and Madhya Pra­
desh have been lingering ott unsettled ; 

(b) if so, the details of the disputes 
and whether on.e of th no also relate to 
Daua Canal ; and 

(c) what steps have be"n or are being 
taken to resolve the9C (.n~PUI:S expediti­
ously ? 

THE MINISTER OF IRRIGATION 
AND PO'NER (SHRI H. SHANKARA­
NAND) : (a) to (c). M.1dhya Pradesh and 
Uttar Pradesh have 80m~ differences rela­
ting to the utt(isat;on of waters, the all gn­
ment of Canals etc. on th.~ following seven 
common projects including D.ltin Cdrrier 
Canal: 

1. Rangwan Dam Project 

2. Singh pur Barrage. 

3. Orcha Project 

4. Rajghat Project Canals including 
D.ltia Carrier Canal. 

S. Ken Multipurpose Project. 

6. Remodelling of Ken Canal and 
Head Regulator. 

7. Panchand Dam Project. 

The two S\atcs are alre \dy dis:ussing 
these mat t ers to sort out the differences. 
The goce! offices of Centr<ll Water Com­
mission and Centrdl Zonal Council are also 
availed of by the States. In the c,;J.~e of 
the Datia~Carrier Canal. some understand .. 
ing has been reached on the alignment of 
the canal at a meeting convened by Chair­
man, Central Water Commission in June 
1985. 

Noa·runctioniag or CGHS dispensary I. 'c' 
block or Janakpuri, New Delhi 

4554. SHRIMATI USHA VFRMA: 
Will the Mtnister of HEALTH AND 
FAMILY WELFARE be pJeased to state: 

(a) whether it is a fact that a C.G H.S. 
dispensary is runctioning in all the blocks 
of Janakpuri, New Delhi exct:I't in 'C' 
Blo\:k w .. ich is tbe lalsest of aJ' the 
blocks; 




